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The 2nd Aprit, 2003

No. Leg. 1/2003.—The following Act of the Legislature ¢ the State of
Hacyana received the assent of the Govemor of Haryana on the 28th arch, 2003,
and is hereby publizhed for general infarmaticn i—

FTaryarst Aot Mo D of 2002
;%7 THE CHAUDHARY DEVILAL UNTVERSITY SIRSA ACT, 2003
a A
T

1o establish and incorporate a (teaching-cum-affiliating Univer. iy} at Sirsa to
. facititate and promote higher education with special emphasiz ia cmerging

L arcas of Information Technology and Cumputer Education,
. . - Bio-technology, Environmental Studies. Teehn.logy and

Munagement Studies, and also te achipve excellence
i rhose gnd copnectrd figlds,
B it epacted by the Legislature of the State of Haryana in the Fifty-fourth
“Year of ihe Republic of ledia as follows : - - : e T ‘

[}

1. (1) This Act may be called Chaudhary Devi Lai Univursity Sirsa Act,
W03,

o ‘2 T shall eome into fomme an such date o the Governmreat 1y, by
it bon {0 e Gortiainl Closp e, apatin,

2. In this Act and in all Slatutes, Ordinances and Reguluiions nade
thercunder unless the context otherwise requires,—

T I AR

@ . “college” means a college naiptained by, or pdimilted to the
privileges of, the University uader this Act, o

(%) f'employec" means any person sppointed by the University, and
inciades lagehers o -l otheratalf of the University:
) “Goverament™ means the Government of the State of Haryana;
13 « “in§titution" means an acadesnic institution, not Being a égllege,
; . © ° maintained by , or admitled to the privileges of the University;

‘ "pring:_ipal“ means the bead of o co{(cgc, and includes, when

there is no principal, a vice-principal duly appointed as such

“* "andin the absence of the principal orthe vice~principal the person
for the tine being duly appointed 1o act as 1l = uincipal;

a
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" gpecify :

0 “recogniscdieachers™ mean such persons as are approved by the
University Lor the purpose ol imparting instriction in a college
or an institution admitted to the privileges of the Universily;

() “Statules”, “Ordinances” and “Regulations” mean respectivety
the Stalstes, Ordinances an:l Reguiations of the University made
under this Act; . _

() “University’ means Chaudhary Devi Lol University Sirsa as
incorporated under this Act, and

(i “University eachers” mean professors, readers, leclurers and such
ather persans us may be appainted for imparting instructions or

conducting research in the University or in any college or-

institulion maintained by tae University and are designated as
teachess by the Ordinance -

3. (1) There shall continue v o2 2 body corporate by the name of
Chaudhory Devi Lal University comodising of the Chancellor and the
Vice-Chancellor of the University, and the members of the Court, the Executive
Council and the Acaderic Council and alf persons, who may hereafter become or
be appointed as such officers or members, s¢ long as Lhey continue to hold such
olfice or membership.

(2) The Uaiversily shall have perpetunl succession and a commor sedl
with power to sequire, hold and dispose of properly and o contract, ard mey by
the suid naine sue or be stted.

4. (1) The limiis of the area within which the university shall exercise its
powers shail be such as the Government muy, {rom time to tine, by notificalion,

Provided that different areas may ke specified for different facuiies.

() Nowwithsunding anything cca .«ined in any other law for the time
being in foree, any vollege situnted within thie Himits of the area specified under
sub-gection (1) shall, with effect I'rom such date as may be notifjed in this behall by
the Governmem, be deerned to be associaled with, and admitted Lo, the privileges
of the University and shall ceuse 1o be associuted in any way with, or be admilted
10, any privileges of any other University, and different dates may be notified for
ditTercnt colleges

Provided that—

(iy any studeat of any collegy associated with, or admitted to, the
other Univeriily before ¢16 sa0d date, who was studying for any

depree o diploma « .aninalion of that Universily shall be’
pornited 1o complete his course in preparation thereo! and the -

University shall hold fer such students examitnalions in
accordunce with Uie curricula of study in force in that Univenity
for such pericd as may be prescribed by the Statutes, Ordinauces
or Regulaions;
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(i) any such studeat may, until any such examination is held by the
o University, te admitted to the examination of the other University
7" and be conferred the degree, diploma or any other privilege of
O T that University for which he qualiflies on the result of such
examination.

d by the
 college

L (b Notw;thtmdmg anything contained in this Act or any other law,
.forlhe ume being in force, no person or institution, other than the University, shall
- . confer, grant or issue or hold himself or itself out as entitled to confer, graat orissue
‘ anydegree, diploma or certificate in the specified areas of knowiedsie assigaed to
% jt within the territorial jurisdiction of the Unjversity which is identical with ar is a
-colotrable imitation of any degree, dlploma or certificate conferied, granted or
jssued by the Umversxty

v e s i

+ {2} Conmvennon of the prov:smn of sub-section ( l) shall be an offence.

(3) Where an offence under this seclion has baan committed by an
. institution,. every person incharge of, and responsible 1o, the institution for the
cecutive - conduct of its business at the time of lhe commission of the offence, shall be

' 'dcemed 1o be guilty of the offence and shall be liable o be proceeded against as
perthe Umversny rules.

(4) Notwnhslandmg anyllung commned in sub-sestion (3), where an

- "offence ank.r this section-has been committed by an institution and it is proved

“. .that the offence has been committed with the consent or connivance of, or that the

& -commission of the offence is attributable to any neglect on the part of any partner,
2. director, manager, secrerary or other officer of the institution, such pariner, director,

“" manager, secrelary or olber officer shall also be deemed to be guilty of that
- offence and shull be liable to be proceeded against and punished accordingly.

. """ Explanation.~ For the purpose of this section “institution” means any
: 'uudy \.ul.pmdu:: and includes a firm or other association of individuals.

r | & The University shall exercise the following powers and perform the
fol]owmg Ffunctions, namely :—

L "(:1) to provide lor research and instruction in such branches of
[ learning as the University may think it fit and W Lake such steps
us it considers necessary for the advancement i learning and
dissemination of knowledge;

v o vy tohold examinations and grant such degrees, di 3..omas and other
L academic distinclions or titles lo persons as may be laid down in
) 1he Statules, Ordinances or Reguiations;
¢ forany £ ' B :

shall be “fr -
bf and the " § ¢ ..
ations in . .f*: (i)

(¢) 1o confer honorary degrees or other distinctions on approved
©_ persons in the manver laid down in the Slatutes;

loinstitule prizes, medals, research studentships, exhibitions and
fellowships;

Bar on conferming,
granling or issuing
degrees, diplomas
or certificates by
unasthorized
institstions. |

Powers ang funclions
of Universily,
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{&) toreceive gifls, donauons oo henefactions from the Government 1"_""
and to receiye gifts, donations and transfers of movable o ?,
immovable property from trinslerors, donors, leslators, as the
cuse may be; and to cremte such corpus fund with the donations 3
so received for the welfare o7 the Unijversily,

)] to institute principalships, professorships, readerships,
iecturerships, and (o create otier posts of any description required
by the Universily and to appoinl persons to such posts;

(g) 10 co-operate with educational and other institutions in India ¢
and abread having objectives similar to those of the University
aoo in such manner as may be conducive to their common goals; -

) pmwdc instructions, i~cluding correspondcnce and such olher
courses, o such persons as are not members of the Universi ty, as
it may determine;

T e T T

Tl " )] te apbrove persons for imparling instructions in any coliege or
! ‘ institution ndmitied to the privileges of the University; .. =

e )] to maintain colleges located within t re limits of the arearefered
; to in sub-section (1) of seclion. 4 ar, subject to the provmons of |
oo = : sub-section (2} of that secticn, admit to its privileges colleges
e T not maintained by the University but located within the said
arex and to withdraw the sae,

(k)  todeclare acollege, sn ing it on O a depariment as autonomous
college or institulion or depistment, as the case may be;

('  to borrow with the approval of the Governmeat, on the security
of the property of the University, money for the purposes of the » oie
University, ) . Yory

L () to supervise, control and regulate the residence, conduct and ;%2

{1’
discipline of the sludents of the University and of colleges and L the
wslitulions within the jurisdiction of the University; OP'

ST T i R T R ST Y

-"""""“"_‘,_. K
B
-

{n) to deal with any property belonging to, or vested in the ,
University, in such magner as the University may deem fit for §
advancing the objecls of the University;

v,

the

aetin,
-
—
—

kil

(0) to assess the needs of the Stale and country in terms of subjects,
ficlds of specialization, lev:is of educaticn and training of
manpower both on short and long term basis and Lo initiale
aecessary programimes o meel those needs;
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'(p) to organize advanced studies and ressarch programmes based on
a deep understanding of the trends in such branches of leamning
as the University may think fit;

e MLty
—
=
=
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G lc pomote research, design and developmental activitics that
have a relevance 10 social needs and the development
programinics of the State;

fy] to iniliate measures {o enlist the co-operation of industries and
2. Governmenl employees ta provide complementary faciiities;
2 & -to providé' for continuous experimentation in impariing

+ .+ - knowledge, organization-of training and prepdratlon of text-
* books and other inslruclignal materjals;

" and re-orientation of the subjects in eduweational measurement;

bt

' ’ - {u} o futher entreprencuriad ability among its students;
) to educaie lhe public with regard 10 the requirement of, and
. oppertunities for the advanpement of learning and dissemination
S of knowledge; o _
: :flﬂ' - W) to make special arrangements for the education of women
. sludents and the students belonging (0 weaker sections of the
society, in particufar Scheduled Castes and Scheduled Tribes as
_the University may consider desicable; .
9] Lo frame Statutes, Ordinances or Regulations and alter, modify or
s - rescind the same [or all or any of the afuvesaid purposzs; and
. » () todoall suchthings as may be necessary, incidental or conducive

7. The Universily shall Le open to all persons iwespectivé of sex, race,

e opinion of the authorities of Lthe University involves eonditions or obligations

- fepposed to the spirit and objectives of this provision :

Provided that rothing contained in Ws section shall be deemed 15 pravent
e University from nuaking any special provisions inrespect of weaker sections of

- g socicty and iz paricular Se chedujed Custes and Scheduled Tribes.

< 8. All iwaciing in the University shafl be conducted by and in ti-e name of

-l the University, in accordance with the SlﬂtLl’L“i Ordm'm es and Regulations made:

m!lus behalf,
E 9. The following shat] be the officers of the Univcrsily', nameiy:- (i) the

- Chnncedlor, (ii) the Vice-Chascellor, (iii) the Registrar; and (iv) such otiier persons
: i the service of the University as may bn declared by the Statutes to be Officers of

L the University.
t

C® ¢ ioamange for progressive introduction of continuous eviduation -

to the attainment of all or any of the objects of the Uriversity. =

weed, caste or class; wid 6o test or condition shall be impesed zs Lo religion, belief
“Hrprofession in admitling or appointicg members, sludents, teacters, workers, or

‘Fasay other connection whatsoever and no benefaction shall be accepted which in’

Univesity open to
all mees, castes and
creeds.

Teaching of
University.

Officers of
University
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Chancellor, 10.(1) The Governor of Haryana by virtue of his office shall be &
Chancellor of the University, ’

(2} The Chaacellor shall be the head of the Universily.

B Fa R Eithl e

(3) The Chancellor shall, if present, sreside over the convocation of
University for conferring degrees and meetings of the Court,

e

(4) The Chancelior shall have the right— (i) to cause an inspectiony
- b made, DY stich person or persons as he may dirset, of the Univesily, its building: ..
lzboratories and equipren and of any college or inslilution mainlained by e
University and also of the examinatjons, teaching and other work conducted "
done by the University; and (s) to cause an inquiry 1o be madein hie manner,
respect of any matter connected with the administration of financesof the Unive &
colleges or institutions. _ ‘ , R

PR

LAttt

(3) The Chancellor shall, in ex@ry cise, give autice tothe Universily® -
his intenitou 10 cause an inspection or inyuiry L be made and on receipt, of
notice, ihe University shall have the right ' make such representation Lo gy
i Chanesior as it may censider ncessary., ' F

ol | {6) After considering the representation, if any, made by the Univensi’
. the Chancellor may cause to be made such fuspection or inquiry as is reterred w?{
D suh-section (4).

Ty

. (7) Where any iuspection or inquiry has been caused to be made by t§ .
Chancellor, the Universily shail be entited i appoint a represeatative who sk
have the right to be present and o be heard at such inspection ar inquiry. [

(8} The Chancellor may, if the inspection or inquiry is made in respds -
of the University oc uny collage or i tituwlion maintained by il, address L"{u
Vice-Chancelior with reference W the result of such inspection arinquiry, andtl{
Vice-Chaoeellor shall conuncnicate to the Executive Council the views of
Cahanceller and Whe 2¢tion 1 be taken Lhereon as advised by the Cha'nce.llorr iy

(¥) The Exseutive Council shall communicale through %
Vice-Chanceilor io the Chascelior such acticr., if ary, as it propeses (o iake or'rt?j.v?
taken upon the result of such inspection or ingjuiry. . L oy

(10} Where the Exccutive Courncil does not, within areasonabie liliér_}__ '
take action o the satisfaction of the Chanceller, the Chancellor, may, aliy.
cousidering any explanation furnished or representation made by the Execuljt;_’:---.'
Council, issue such directicns as he may thiak rit and the Executive Council sheb
coraply with sueh dircetions. ' ‘

S

Chancellor, may by order m writing, annul ary proceedings of the Universiné.

wilich in his opinion are ol in conformity with this Act, the Staiutes or -
Ordinwice; ' :

(1) Without prejudice to the forsgeing provisions of this section, IhF
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Provided that before making any such order he shall call upon the
University to show cause wihy such an order should not be made, and if any cause
is shownt within a reasonablc tine, he shall consider the sume.

(12) The Chancetior may, at any limne, require or disect the University 1o
act in conformity with the provisions of this Act and the Stalwtes, Ordinances and
Regulaticns made thersunder,

i At
ey

anct sub-section (12) shutl not be called in question in .y eivil court.

(14) Any employec of the University who is aggrieved by the

action taken againsthim, may address 4 menworial to the Cha c&iior in such manner
may be prescribed by Statutes and i_he decision of the Chancellor shall be final..

_ (15} The Cnmr‘elinr shadl h.w:: such f)'Jxr:r powers &S may be prescribed -
by the Statutes. - . : R

- 11. (1) The Government shall constitulz: a Selection Comnmittee consisting
of one nominee of the Chancellor and (wo nominecs of the BExecutive Council,
which shail prepare a panel of at least three namses, in alphabetical crder, from
wiich the Chancellor shall appoint the Vice-Chancedlor, on the advice of the
Govermment. The terms and conditions of service of the Vice-Chancellor, shall e
determined by the Chancelior, on the advice of the Governmenl.

(2) ‘The Chancellor maly, oa the advice of the Government, cause an
inquiry to be held in accordance with the principles of natural justice, and remove
the Vice-Chancellor from offics, if he is found on such imjiry, to be & person
patently unfif 10 be coatinued in such office.

(3} The Vice-Chuncellor shall hold office for a reriod of three years
which may be renewed for not more than one term:

Provided that no persoa shall, be appointedio, or condinue in, the oflice
ol ihe ViceChancellor il he has altained the age of 63 years.

"(4) If the Vice-Chaneeller is unable to perform his duties owing o his
fEmpora’ Incapaciny ou account of filness or uny nihor masor, orihe offico ofthe
sherwvise, the Chancellor
may raake arrangement for tie performnance of duties of the Vice-Chancelloer untii
the existing Vice-Chancellor is able 1o resume his ofTice nr uatif a regular
Vice-Chuncellor is appointed, as the case mav be.

FE8Y Tl ins r‘hnnnn”r\r nlhyey

L i H
[ N T g ST N TV S hanrin alonvonutive and noademic

snalt be the principal acade
ofticer of the University and shall exercise general supervision and control over
the affairs of the University and give effect tothe decmonv o all the authorilies of
the Universily. - '

145 -

The powers sxercised by the Chancelior under sub-section (11)

zcisions;
of the Executive Council or the Vice-Chanceltor in resper. of any disciplinary -

Vice.Chancellor,
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(6) The Vice-Chancsllor may, if he is of the spinion that immediate
aciion is necessary on any matier, exercise any pawer conferred cn any authority
of the University by o uiwder this Aci, eXcept in De mitllers invol/ing creation or
alwliticn of a Faculty, Depariment, or post, the matter involving appointment or
reroval ol o ennployee

Provided that the Vice-Chancellor before exercisbig powers under
1his section shall record in writing the reasons, why the maiter camot wait (il the
meeting of the nuihority concerned ;

Provided fwther that it the authority conieried is of the opinion
that such action cught not lo have beeu taksy, it may roler the motter 1o the
Chancellor whose decision thereon shall bz final : N

Provided fuptherthal any person in the service of tie Universilty who
is agerjeved by the action taken by the Vice-Chancelior under this sub-section
shall have ihe Tight 1o regresent 1o the Hxecutive Council within one msenth from
the date on whiclt decision on such action is communicatid to him and thereupon
the Executive Council may conlirm, modify or revuerse the action taken by the
Vice-Chancellor. The empioyee shall be informed that the action has been taken
under emergency powurs.

(7) The Vice-Chaneellor shall exercise such othar powszrs and pecform
such other duties as may be preseribed hy the Statutes or Ordinances.

12. (1) The Regisyar shall be appointed by the Chancellor on the advice
ol the Goverankol

2) The Registrar shall be Chief Administrative Officer of the
Umversity. He shall work direc:ly under the superintenden ze. d]ﬂ:CllOIl and control
of the Yice-Chanceiar,

13. The maneer of appeintment and pewers and duties of vlher officers of
ilxe Universily shall b such as may be preseribed by e Statules.

4, Motwithstunding anything contained in this Act, the University shall
not ereate any teaching wid nop-teaching post oF reviss tie puy soale of Gis leaching
and pon-ieaching cimployees without odtaining the orior approval of the

Covernment,
~ 15, The following shall be the authorities of iie Unversity, namely —-
{1} the Court: - . '
(1) (e Hyecttive Council ;
Gi)  the Acadomis
{iv) the Finance Comuniltes ;
(v} thc Facullies;

(vi) the Academic Planning Board; and

(vii) such other authoritics as may be declared by (he Statutes lo be
the authoridies of the Universily.
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'16. (1) The constitution of the Court, and the term of office of its members
- shall be prescribed by the Statutes.

*(2) Subject to the provisions of this Aci, the Cowl shall have the
following powers and functions, namely (—

(& o review, {rom time to time, the broad | alicies and
programmes of the Universily and 10 sugges. reasures [or
the improvement and development of the Un.versity;

(®) . to consider and pass resolution cn the annual report, annual
" budget and the annual accounis of the University ard on the
audit report of such accounis;

‘ "(é) 1o adwbc the Chancellor it respect of any maucr whu.h may
7.+ bereferred 10 it for advice; and

) (d'}‘ © pcrr orm such ather functions as may be prescnbed by the
_Statutes.

; ?.1;!' 1(-1) The Executive Council shﬁll be the principal execulive body of the
Umverbuy

L " '(2) The conslitution of the Executive Coutgcil, the term of office of its
. members and iis powers and duties shall be such as ‘may be prescribed by the
> Stattes. : .

P4
w

A

& 18 (1) Th'e_Acadenﬁc Council shall be the principal academic body of the

747 University and shall, subject to the provisions of this Ac', he Statutes and
“§~ . Ordinances, co- ordmaleandexermse general supervision over all academic policies

" b+ of the Univessity.

S * (2) The constitution of the Academic Council, the lerm of office of its

‘£ members and its powers and duties shall be such as may be prescribed by the
" Statates.

19. Theconstituiion and functions of the facullies shall be:ruca as may be

- prescnbed by the Statutes,

: . .20. The constitulion of the Finance Committee, the term of office of its
-'_m.mb s, and its powers :md dutlcs shall be such as may be precrnbed by the
" Stautes. :

g j‘-' © 21, Theconstilution and functions of the Acadernic Piannir g Bowrd shalt

_besuch as may be prescribed by the Statutes.

R i Lt

22. Subjectic thc provisions of this Act, the Statutes may provide for ail
* arany of the following matters, namely :—

i

I . N - .
i {2) the constitution, powers and funclions ot the authorities and
t S - other bodies of the University s may ¢ be constituted from time to
; T timeg .

; 1

Caun.

Exzccutive Council, -

Academic Council.

Faculties,

Finance Connmittee,

Academic Pl:tnu‘ing
Board.

Statviues and their
scope,
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@)

()

(d
®
®

A

@

(h)

®

o

23. ()

the classification, mode of zppointnient, powers and dulies of

the teachers and the officers 0. the University;

the conditions of the servic: srneluding provision for pension or

providenl func or insurarc
gmployees of tiwe Univer s'Ly,

: schemit {or the benefi! of the

the conferment of honorary degrees;
the establishment and abolition of Facultjies and Departments;

the institution of fellowships, scholarships, studentships, .
exhzbmom medals and prizes; . .

lht: maintenance of discipline among the students;

lhe conditions uader which colleges and institutions may be .

admitted to the privileges of the University and the withdrawal

of the same;

the delegation of powers vestzd in the authorities or ofﬁcers of

the University; and

for, by the Statutes.

Cn the commencement of this Act, the Statutes of the University

shall be Lthose as set out in the Schedule :

Provided 1hat the aulhorities o.” the Universily constituled under
the Statuies framed before the commencement of this Act shall continue to exercise
all the powers and perform all the funictions wyder this Act till such authorities are

-constituted in terms of the Statutes set out in

(2) The Gevernment or the Exrcutive Council may, from time to

time, make new or addiltonai statules ur may emend or repeal the statuies in the’

manner hereafter provided in ti*.is section;

: Provided that the Exe :o.ive Council shall not make, amend or
repeal any Statute, affecting the status, powers or constitution of any authonity of -
the University unti} such authority has been given an opportunity of expressing an
opinion in writing on (he proposed changes, and any opinion so expressed shall be

considered by the Executive Council.

(3) The Academic Council may propose to the Executive Councila §
drafl of any Statule relating to academic matters for consideration by (he Execulive |

Council.

(4)

Chancelior.

Lvery new Stalute or addition Lo the Statute or any amendment
orrepeal of astatule shall require the approval of the Chaacetlor who may approve,
disapprove or remit it for further consideration. A Stalule passed by the Governmen!
or the Executive Council shalt have no validity uatil il has been absenled 1o by lhc

* all other matters which by this Act, are to be or may be prowdcd

"1z Echedule referred to above.

L
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{(S) Nolwithstanding anything contained in the foregoing sub-
sections, the Chanselior, either suo moru or on the advice of the Governiment, may

- direct the Execmive Council, to make, amend or repeal the Stalutes in respect of

any matter specified by him and if the Executive Council fails (o implement such

- adireclion wilhin 60 days of its receipl, the Chancellor may, after cousidering the
* “reasons, if any, communicated by the Executive Council forits m.lb:]uy Lo compiy
- wilh such direction, make, amend or repeal the Statutes suitably. :

24. . Subject to the provisjons of this Act and the Statutes, the Ordmauces
may prowde for all or any of the following matters, namely :—

as sucly;

-+{6) and for admission to the examinations, degre.: aud diplomas of
the University; and further 1o make progressively the (ee stnucture
g0 flexible that the courses couid becoine self-financing to the
cxteat possible;

(¢ the conditions uader which students shail be admilted to the
degree or diploma courses and to the examinations of the
University and shall be eligible for degrees and dipiomas;

(dy the fees to be charged for courses of study in the University and
for adrmission to the examinations, degrees and diplomas of the
University; and further to make progressively the <6 siructure so
flexible that the courses cculd become self- hnancmg to the extent
possible;

(&) the conditions of the award of fellowships, studentships,
exhibitions, medals and prizes;

(Y the conduct of examinations, including the terms of office and
manaer of appointment and the duties of examining bodies,
examiners and moderators;

{g) the conditions of residence of students of the University; and -

A '(h) all other matters which by this Act or the Statutes are to be made
or may be prowded for by the Ordinances.

25. (1) The Ordinances shall be made, amended, repeated or added to by

- the Executive Council :

Provided that no Ordinance shall be made :—

(i  affecting the admission or enrolmest of students or
. prescribing examinations (o berecogmzeaasuquwdlent
to the University examinations; and

Gi)  affecting the condilions, made of dppomtrm.nl or duncs
. of ex..um_qcrh or the conduct or standard of examination

(ay the admission of students 1o the Umversuy and lhelr earolment.

Ordinances and their
scapec.

Ordinances how
made.
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or any courses of study; unless the draft of such an
Ordinance has been proposed by ihie Acadenuc Council.

(1) TheExecutive Council may returfi to the Academic Council for
recousideration, cither in whole or in pan, any draft propossd by the Academic
Council ander sub-section {13 stong with i1z suggestion ,

Provided that the Executive Council shall nol amend the drafl proposed
by the Acadeiide Councii nsuf it pay, however, reject such draft wien submitied
ta it by the Academic Cauneil far the second dme.

R

-
v

3) Al Ordinances made by e Execulive Council shall have effect
from such daie as it may direct and every Ordinunce made shatl be communicated,
as soon as muy be, o the Chancellor. -

- —

rw i

lLegolations, 26. (1) The authorities of the University may make’ R::gu[auons
consistenl with this Act, the Statutes and the Ordinances-

> (@) laying down the procedurs to be observed at their meetm [S;
& and

s P ST

5, (v providing for alf matiers which by this Aet, the Statutes or the
g Ordinances are 10 be preserived by Regulations.

he ($03] very authorily of the Uinjversify shall make Regulations
' provzdm" for fzwmg of notice 16 the membirs of such authority of the dates of
meetings aad of Lhe business Lo he consider:d it meelings and for the keeping of a
record of e proceedings of the mectings.

. T AT,

Aunual Reporl. 27. ‘The anpual repord of e Universily giving cetsilsof broad programmes, -
' policies and fimuces, amendments of Staules and Ordinarces made during the
year under report, shall be prepared under the direclions of the Executive Councit
and siall be submitted o the Court an or after such date as may be prescribed by
the Statwtes and the Court shall consider the report in lts anmual meeling,

T

Anpual accounts, 28. (1) The annual accounts and ihe balance-sheet of the ”mversny
shall be prepared under the directions ol the Executive Council and shall once at
teust every year and at intervals of nol more than 15 monihs be audited by the
Director, Local Audit, Haryana or anty oiher auditor that may be appointed by the”
Government, The annual accounts whei audited shall be published in the Haryana
Governmeni Gaze!te and a capy of the annuad accounts along with the report of the
Director, Local Audit, Haryana or the anditor shall be submitted 1o the Court and
lhe Chancelior along with the observations of the Executive Council, Any
olservaiions muade by the Chancellor on the ainual accounts shatl be brought ta
the notice of the Court and obstrvations of the Coun, if any, shall afier being
considered by the Executive Couneil, be subnritled to the Chancellor,

TN MY e A AT T e

(2) The annual accounts and thz balance sheet of the Universily
shadl also e submitted 1o the Covernment al the time of its submission 1o the
Cuencellor,

. ot — .- AT I T oy
-r* e ' ’rrr o ot e RN
ki .LL;; EEE “:! b 2‘ SR
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229, (1) Every salaried officer and teacher, except Lhe "/ize-Chancellar,
“shall be appoinied under a wrillen contract, which shail be lodgec witn the
* University und any dispute arising out ol a conlracl between the University and
[ anyof the officers or teachers shall, at the reguest of e teacher or officer concemed

Lk

" A% gratthe instaoce of the University, be referred to a Tribunal of arbitration consisting
pposed | . E
ritted

. of one member appointed by the Executive Councii, one member norinated by
.I.hccff:ceror teacher concerped and one nominee of the Chancellor. The decision
of the majority of the members of the Tribunal shall be final and no suit shall lisin
:my civil court in respect of the malter decided by the Tribunal. -

-(2y Ewery such request shall be deemed to be a submission to

"E . whitration within the meanin g of the Arbitration, a.ncl Concmaucm Act, 1996 (Act
ations - i ’ 3 ’

' 260!"1996) o

o 300 (1) ‘The University shall institute, for the benefit of :1s officers
teachers and other employees penswn provident fund d.Ild. insuranc: fund as it
Y deem fit.

_ ("’) Where any prowdcnt fund and insurance fund have been so
:"constiluted, the provisious of thé Provident Fund Act, 19235 (Act 19 of 19"5) shall

‘; : bc applicable 10 it as'if it were 1 Gavernment Provident Fund.

31. No act done, or proceeding taken, under this Act by any cuthonty or

‘- olher body of the University shal! be invalid merely on the ground—
o @

of any vacancy or defect in the constitution of the authority or
: “body; or
3 (®)  of any defect or irregularity in election, nomination or
N T appointment of a person acting as a member thereof; or
.. (©  of any defect or irregularity in such act or roceeding, not

- K. © ... affecting the merits of Ihe case,

32. 1f any question arises whether any person has been duly elected or
._appointed as, or is entitled 10 be, a member of any authority or other wady of the
.. University, the matter shall be referred to the Chancelior whose decision thereon

. shald be final.

33, [Fanydifficulty arises with respect to the establishment of the University

"¢ orinconnection with the first meeting of any authorily of the universily or olerwise
1. Any |

* infirst giving effect tothe provisions of this Act, the Government may, st any lime,
- before any authority of the University has been constituted by order, make any
< appointment or do anything, consistent, so far as may be, with the provisions of

this Act, whick appears 10 it necessary or expedient [or the purposes of removing
- tne difficulty, and every such order shall have effect as if such appoiniment or
ection bad been made or taken in the manner provided in this Act.

34. Notwithstanding anything Lo the contrary contained in the Indian
- Bvidence Act, 1872 (1 of 1872), or in any other law for the tinie being in force, a

Canditions of
service of officers
and teachers.

Pension, provident
fund and insurance-
fund.

Vacaucy nol 1o
inveliduic
proceedings.

Certain disputes ta
be referred to
Chancellor.

TPowers o reiove
difficulties.

Mode of proof of
University seeond,
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authority or committee of the University, or othizr documents inpossession of i3
University, or any entry in any register duly maintained by the University. iy -
certilied by the Registrar, shail be received as svidence of such receipt, upplic:ﬁimf _
notice, order, preceedings, resolution, document or the existence of entry in Uzt
register and shall be admitted as evidence of the motiers and iransactions ih::rr:".':v'_ _
where the original thereof would, if produced bhirse been admissible in c\'idenc:'_f_._":“

3s. No suit or other iegal proceedings shall lie against any officer o
employet of the University for anything which is in good faith done or intended i
be done in pursuance of any of the provisicr. f this Act, the Statutes or Ordinane

Col
abs
—for
¢ sha

7 36, (1) Al properties, movable anid in.novabie and all the interests o . -oth
whatsoever nature and kind therewn, vested in the Kurukshetra Universi Ly relsticrs” e,

- to Chaudhary Devi Lal Post-Graduate Regionat Centre, Sirsa and the courses iy

thereunder and the posts created, filled before the commencement of this Act, shify.

vest in the University. ’ , _ X E:'l
{2)  Alldebts, obligations and liabilities incusred, al} contracls cnleﬁi? s

into and all matters und things engaged to be done in respect of Kurukshel:: o

University relating to Chaudhary Devi Lal Pos -Graduate Regionut Ceutre, Sirf" nd

shall be deemed to have been incurred, entered into, or engaged o be done b';'f? . .

with or for the University.
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T ~ THE SCHEDULE
- {Siaiulcé of Chaudhary Devi Lal University, Sirsa)
. (See Section 23)

. L (1) Tht: Vice-Chancellor shall be ex-officio Chairman of the Exccutive  Fowers ant duizes
-F Council, the Academic Council and the Finance Commiltet, and shel, in the g} f::;:l’l’z:
“bsence of the Chancellor, preside over the convocations of the Univirsity held ‘ ;
“for conferring degres and over Lhe meetings of the Courl. The Vice-Chuncellor
ke shall be entitled to.be present at, and to address, any mestng of any authority of

) = o{her pody of the University, but shall not be enmied to vote thereat, unless he is
2 ﬁ“mberof such authority orbody. - - .

y (iy It shall be the duty of the Vlce Clnncallor to see that the provisions
E *"'-_'of the Acl the Siatutes, he Ordinances and the Regulalions are duly abserved and
e shall 1ake all Tnegessary steps to easure such abservance, .

tracts enleral
Kurukshetrf:
nire, Susa,_r
be done by, 'ﬂ;

C U kv (v} The Vice-Chancellor shal) exercise _s,enera.l control over the affairs
< of the Univmily and shall give effect 1o the decisions of the authorities of the
Um\r::mty

. (i) The Vice-Chancellar shail' have the power to convene or cause to be
nvened meetings of the Court, the Executive Couacil, the Academic Council
and lhe Finunce Committee and any, other authority or body of the University.

; - (v} ‘The decision of the Viee-Chancellor regarding seriority for
-J--nominaticn to the vanous authorities or bodies of the University, shal) be [inal.

N

2. () The Registrar shall be ex-officio Secretary of the Executive Council — Registmr,
_and Fuculties but not be deéned to be a member of aay of these autharitics, :md
- shall be ex-cfficio Membor—szcretary of the Court and the Academic Council,

- (ii) Whenthe office oflhe chlslrar is vacanl or when the Registrar js by
- reason of illaess, or ainy other catise is unable 1o perfonn the duties of his oifice, e
. .[. duties of the officer shaltl be performed by such person as the Vice- Thancellor
Lo b @dy appoint temporarily for the purpose till the regular appoiniment is made by
i }'the Chancellor on the advice of Government.

(iii} 1t shalf be the duty of the Regisirar—

(8} to be the custedian of the records, cormnmeon seal and such other
property of the University as the Vice-Chancellor shal) commit
to his charge;

(b} toissue all notices convening meetings of the Court, the Executive
Council, the Academic Councit, the Faculties and of any
Committee appointed by any authority of the University;

©) to keep thé minutss of all meetings of the Court, the Executive o
S Council, the Academic Council, the Faculties and any Cormmuec L
' appointed by the authorilies of the Umvcmty, '




Duser nlficers of the
University,

Proclor, Chief
Warden, Dean of
Studeats’ Welfare,
Dean Academic
Affairs.
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(cb) to conduct Lhe official comespandence of the Court, the Execuli f«-.;-
Cowicil, the Academic Caurcil aud the Faculties;

i mnsapiesne,

Bl r ko

(&) to supply io th: Chancello- wopies of the agenda, the minuiess
the meetings of the author L @5 of the University as soon as I.l'.ﬁ

are issued, : {N__

(6 operformsuch omcr duties as nuty, fromtime lo nme. > asmg*f.f.-"_
to hitn by the Vice-Chaneeijor,

(iv) The Registrar shall have power to administee warning or (o lmps\(_
the penalty of censure or withholding of increments upon such of !hc emplo)u," 5
excluding teachers of the University and Lhe acadernic staff, as may be specifi ed.,. .
the orders of the Execulive Counml and to suspend them pending enquiry: . E?‘_

Provided that no such penaity shall be imposed unjess the perey, -
concerned has been given a ressonable opportunity of showmfr cause aoamslb 5
action proposed o be tnken against him. 1

(v)  An appeal shall lie to the Vice-Chancellor against any order ofL,
Registrar impaosing any of the penaliies speeif:ed in clause (w) ' ]

{vi) In cage the inquiry discloses that a punishment, beyond the po\:?
of the Registrar is called for, the Registrar shill, upon conclusion of the ingquy”
make 4 report to the Vice-Chancellor along with his recommendations: 5

Provided that an appeal shali lie ta the Executive Council against an ord '
of the Vice-Chancellor imposing any penally.

(vii} The Registrazr shadl be the amthorised officer toenter inlo agrcemm :

stgn documents and authenticute recorc. an bzaalf of University and shall aclr :

such capacity when the appropriate authority o.' the University has taken a decis

in lhe matter. The Registrar shall also exercise such other powers and pv.rfonnsué
other duties as may be prescribed by Statutes or the Ordinances.

-riin-,-v«

3. The tollowing persous in the sen ive of the Universily are atso dec!.;*-_‘-.
10 be the officers of the University, namety -— S e g '
3

() Proctor;

(b) Chiel Warden;

(¢} Dean of Students’ Wellare, if any;

{d) Dean, Acadeniic Affairs;

(e} Dean of Colleges;

() Librarian;

) {g) Controller of Examination;

{h) Finance Officer, L

4. The Progtor, the Chief Warden, th: Dean of Students’ Welfare, D

Academic Affairs shall be appoimed Hy Uie Executive Council, ot &
recommendations of the Vice-Chancellor, Mfom arrongst the teachers aof L;."s

-

L ol TR TP

O 0
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4 L]
» s
the Execllivg Universily. who shail notl he below the rank of Professor on suth terms and

condilions as the Vice-Chancellor may recommend o the Execulive Council
Frovided that the termy of Dean, Academic Affairs shall be two years
. extendable by another one yeiwr, if deemed proper, by the Executive Council, on
the recomnendations of the Vice- Chancellor.

: -5, The Dean ol Colleges, if any, shall be a whole time si*niied officer of the  Dean of Collepes.
_ . University and shall be appoinied by the Executive Council, an the
F OF 1O :mpm. recommendations of Vice-Chancellor, on such tenms und conditions as may be
veek<s: - prescribed by the Statutes. He shall discharge such duties as may be assigned to
: imby the Vice-Chancellor from time Lo time.

6. (1) The Finance Officer shall be a whole-lime salaried cificer of the  Fimance Officer.
University and shall be appointed by the Execulive Council on the
Rl - recommendations of the Sejeclion Commiitee, on such terms and condilions as
T may be prescribed by the Statutes.

. an L"‘ .
[Ne NUNULESGy -
soan as g},

L order of i~ - - (2 The Finance Offlcer shall be ex-officio Secretary of the Fmance
- Commitlee, but shall not be deemed to be a member of such Commillce.

d the powes (3} When the olfice of Ure Finance Ofiicer is vacant or when the Finance

f the inquinf; = Officer is by reason of illness or uny alher cause is unable o perform the duties of

bns: .} hisoffice, the dulies of the olficer shall be performed by such person as the Vice-

| ' Chancellor may appoint for the purpose.

L

inst au onk 1

B " " (4) The Finauce Officer shall—

D agreementy’ '

d shall actid -

en a decisid _ |

performsud® - - L) perfom such other functions as mey be assigned to him by the
N T -Executive Council or as may be prescribed by the Statutes.

{a) exercise general supervisiop over the funds of the University
and shall advise it as regards its financial policr; md

also dec]aru;'- © " (5) Subjectto the control of the Executive Council, the Fiaance Officer
RV U shal{——

BN

{(?) hold and manage the property and investments of the University
including trust and endowed property;

(b) ensure that the limits fixed by the Finance Commiltee for recurring
and non-recurring expenditure for a year are not exceeded and

E that all moneys are expended on Lhe purpose for which they are

granted or allolled;

(¢} be responsible for the preparation of annuat accounts and the
budget of the University and far their prescniation to the
Executive Council;

relfare, D {d) keep a conslant walch on the slate of the cash and bank balances

il (;n i L ~and on the slate of ipvestnenls;

A che;s of (¢) watch the progress of the collection of revenue and advise on the
. methed of collection {o be employed;
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(") ensure Lhat tie registers of huildings, land, fumilure and ‘
equipment are maintained uptodate and that stock checking of
equipment and other connected materials in all olfices, speciyl ¢
centres, specialized iaboratories, colleges and instilutions §.
mainiained by the University is conducted _ Lﬁ' '

(g) bring to the notice of the Vice-Chancetlor any undumonztd
experditure and other financial iregularities and suggest actton
to be taken against the person respousible for it ;

{h) calt for from any officer, centre, iaboratory, LO[[U’& ormstttuuon
maintained by the University, any information or returas that hp
may consider necessiry for Lhe pt:{formdn(:t of his dulles

(6) The receipt of the Finance Of ficar or of Ui person or person dt.ly
aubiorized in us Dehalf by the Executive Council for uny money payable to e ;
University shall be sufficient discharge for payr .<at of such moncy,

i . o F‘}:-"
_Contraller of 7. (i} TheCentroller of Examinations, shall be v/hole tine sataried officer W
Examinations. of the Untversity and shall be appointed by the Exzcutive Council, on the § .
recornmendations of the Estahlishment Comnittee, on such terms and conchuons T
L

as mmay be preseribed by e Execulive Council.

K

(11) It shall be the duty of the Controller of Sxaminsions-——
(%) o conduct examinaticns in a disciptined and efficient manner, &
(b) lo arrange for the setiing of papers wih strict regard of secreey, &

(¢) toarrange for the evaluation of answer-sheels in accordance with |
the planned time schedule for results;

(d) 10 constantiy review the system of sxaminations in order 0§
eniance the level of impartiality and objectivity with a viewto k. -
making it betler instrument {or assessing the atiainments of -
students;

3

which may, {rom time to time, be assigned to lim by the Vice.

£
(e} any other wilter connected with the sysiem of examinalions F
Cliancellor. f

Libmdan. 8. -The Librarian shall be whole-time salaried officer of the University and |-
: shall be zppointed by the Exccutive Council on Lhe recommendations of the i

L

Establishment Comnitiee on such terms and conditions as may be prescribed by
the Execulive Councit.

Court and jis 9. The Cowrtshall consist of tie following members, pamety :—
vanstitution. .

(A)  Ex-Oflicio members ;— FIZ :
(i) The Chancellor;

(i) The Vice-Chancelior

o ST e o -
RN R, o Y




niture and
hecking of
es, special

.

authorized
poest action

ties.

of secrecy;

14 view Lo
nmenls of

hminations
the Vice-

ersity and
bns of the
cribed by

o

nsiitutions ..

institution -
sthathe -

De rs(.)n_‘duly'_
bable to the

ied officer.”
cil, on the ° .
conditions -~

nt manner; -

dance with .

n order to .

HARYANA GOVT. GAZ. (EXTRA.), AFRIL 2, 2003 157

" (CHTR. 12, 1925 SAKA)

(iii)
(v}

)
(Vi)

{vii)

(viii)

(8

ix).

x)
(xi)
(xii)

(xiii)

(xiv)

xv)

The Secretary to Government, Haryana, Finance Department, or
a nominee not below the rank of Direclor/ Joint Secretary,

The Secretary to Goveroment, Haryana, Education Departmenl
or 2 nominee not below the rank of the Joint Secretary |

Higher Education Comumissicner or in his absence .foint Director
Colleges ;

Director General Heallh Services or his nominee not below Lhe
rank of Joinl Director ;

" The Director of Technical Education, Haryana;

The Dean of Faculties ; '

- The Dean of Colleges ;

The Registrar;

Dean of Students” Welfare, if any;
The Controller of Examinations ;
Dean of Academic Affairs ;
Librarian ;

Finance Officer

Other members—

(1)
{i)
(iif)
(iv)

82

(vi)

. two persons 1o be elected by the Haryana Vidhan Sabha from

amongst its members;

professors of the Universily not exceeding ten. on the basis of
senierily by rotation;

five teachers to be elected rom amongst the readers and lecturers
of the University of whomn at least two shall be re.aders;

one principal from the colleges of education sdmitted to the

privileges of the University, on the basis of seniority, by rolation;

oce principal 10 be elected from amongst themselves by the
principals holding their posts in substantive capacity in colleges,
other than colieges of education, included in each of the four
zones to be demarcated by the Vice-Chancellor;

four teachers other than principals to be eleclec from amongst
themselves by the teachers holding their posts in a substantive
capacity in colleges included in each of the sou- zones Lo e
demarcated by the Vice-Chancellor:

Provided that not more than one teacher under this sub-
clause, shall belong to any one college;
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fvii) Sccretary, Chaudhary Devi Lal University Students” Union and .
1wo Secrelaries o be elecied ‘rom amongs! themselves by ¢ ‘
secrelaries of the Students’ Urina in Colleges {or the pericd from ¥
the date of election tifl 31 May of the academic year, ¥

1 R n T

Bam
(viii} Fifteen !‘E[)ﬂ:SLnl&iWBS (tex ~om amongst eminent academicians ?
and five representatives from industry, commerce, medicine,

engineering elc.) 1o be nominated by the Chancellor, for a term
of three years;

L4

T u_l;f_'.!-,'

(ix) one of the principais of colleges maintained by the University,
by rotation for a term of three yews, '

(%) two persons elected from. amongst themselves by the }
representatives of the managen uts of non-Government colleges,

The representatives of the manugements shall be from amongst I

the members of the concemed mianagements.
{C) (1) The Registrar shail be the Member-Secretary of the Court :

Provided that no salaried servant of the Universily, including its &
llied institutions, shall be eligibic for election or nomination under any of the F .-
preceding sub-clauses except sub-clauses (if) Lo (vi) and (ix} and that if any person ¢ .
elected or nominated under any of the preceding sub-clauses except sub-clauses ?
‘ (i} wo {vi) and {ix) is subsequently appointed to any salaried post ia the University
' or its allied ustitutions, he shall cease ta be a member of the Court ;

Provided {urther that no person shall be eligible for nomination or

election to the Court except under sub-cluuse (vii) urless he has attained the ageof %
235 yeurs.

(2} Save as olhierwise expressly provided, the members of the Cour,
other than ex-officio members, shall hold office for i turm of two years

3) Atall meetings of the Court two-lifths of the members shall forma
quoTurD. '

() If the required number of members for purposes of quorum is not £+
present within hadf-an-hour afler the appointed time of the meeting, the meeling §°
shiall not be held and the Registrar shafl make a record of that fact.

(3) The method of election shall be by sirple majority voting by ballal
and the elections shall be conducted ia accordance with the rules {ramed by the
Vice-Chancellor.

Meetings of the . 10.(f) The Courl shall meet al least once a year. —
Voord.

:
(i} A special nmeeting of the Court may bz convened at any time, by the

Chancellor, the Vice-Chancellor or on a written request by onethird of its :
members, -
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niversity, . -
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11. The Executive Council shall consist of the fellowing persons,

- mﬂ}y J—

Ex-officio - members —-
)
L,

i

The Vice-Chancellor,

ST a nommee nat below the rank of Director/ Joint Secret
L )
ora ﬂommce not below the rank 0[' the ].‘J1rector! Joml Secne['lry,

“The Secrelary to Governmient, Hm-yan.i T&Chﬂlcﬂl Education
- ‘Department or a nominee ot bclow the rank of the Directot/
Joint Secretary.

- CH OL‘u:r member:r-- .
et (a) Fm: Dea.ns o; Ihe Faculties one ﬂ'om each of ihe following categories:
wAn ()

{ii) Deun, Faculty of Commerce and Management and Social
el . Sciences by rotation;

(iii)
V)
v)

Dean, Faculty of Science:

Dean, Paculty of Arts and Languages and Law by rotation;
Deaw, Faculty of Indic Studies and Education, by rotation;

Dean, Faculiies of Engineering and Technology, Ayurvedic
Medicines and Medical and Dental Sciences, by -otation;

(b) two principals (other than the Deans of the Faculties) of colleges,
" out of %% one shali be from a women’s coilene by rotation, on
the basis of zeniority by age;

“©) one teacher (other than a principal) of a coilege Lo be elecled by the
members of the Court f; rom amongst uwrnseivc.s, . |

(d) one, owt of the . professors of the Umversny Teaching Departments
other than Deans under sub-c!ause (a) by mlauon for cae vear, on
the basis of senicrity;

(e) Lwo teachers of the Umversny Teaching Departmcul‘ other than
professor to be elected from amongst theimselves out of whom at
lezast one shali be a reader;

() four persons as the Chancellor's nominee fromarmongst distinguished
educationists of national or international eminence or distinguished
servmg;'reured ci ivil servants,

IlL (1) The Registrar shall be ex-officio Secretary of the Executive Council.
(i1} Two -fifths of the members will form a quorum.

(iit) Save as olherwise expressly provided, the members of the Executive

The Secretary to Government, Haryana, Finance Dppanmem, or

'I'he Secretary to Government Hmyana, Education DE.parlment _

Exceutive Council
and Its cunstitulion,
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Coungil, glher that Ex-olficio mendwrs, shalt hold office for s tems 7
of LIV yenrs.

i~ r“{‘_"f'? e

IV,  Anymember who ceascs o hiold the qualificationsty viriue of which &,
he was cected or pondnated ss inember 1o the Executive Counglt
shadl cease 1o be a mamber thercof.

12, Any decision of the Executive Coured! in the matters juvolving i, -
additionn! financial liability and those relating o the annual budget of the i
Universily shatl hold geod only if at12ast one representative of the Governmentis
present at the lime of taking such decision and has consented to thal decision.

bt

13. TheExecutive COUBCII shall cxercnse the followmg powcrq namety:-

() thald, control and administer the revenue, property nud funds
of the University ; .

(h) tacreats teaching and ucademic pasts, todciermmc!he numbe; o
and emoluments of such posts and Lo define the dutics wd F
conditions of service of Professors, Readers, Lecrurers and Olh‘zi
academic staff and principals of colleges and msmuhons‘
mairtained By the University :

[

-

Lt etdaiiy

—pan ,.,.._-_.._-.._‘.v-,v_._‘..__._—‘._.-,..,-r,??..»-‘wv-. P T e e R ettt e

Provided that ir: the matlers nf creation of new posls mvulvmg
addittonat financial liability shall hold good if the representative of i
the Governmient as giver, halow :

Finance Secretary or in his ilb::f‘"{.ﬁ is representative;
OR

Education Sccreiuy or in his absznce his represenmtive, is
present at the lime of taking such decision and has consented to thal
decision

Provided Jurther that in case the Savernment representative
from the Finance/Higher Education De a. Lineat is not present in iwo
conseculive meetings even ofter the pras.+ aotice, then the Executive
Councll may approve the proposal regarding creation of posts :

Provided further tha in respect of the number, qualification
and the emoluments of terchers and acadenue staff, the Executive
Cauncil shall sake aclion sfier sonsideraticn of (e recommendatiors
of the Academic Cowncil and the Finance Commiltee;

€ toappointprofussors, reaters, lecturers, other academic staff and §
principals of colloges and tustitutions muintained by the ;
University, on the recommendations of the Selection Comymittess ¥ - -
conslituted for the purpose and 1o fill in temporary vacancits |

therein;
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L

@

(e)

x

W

(rm)

(@}

to creale administrative, ministerial and other pos.: and to make
appointmients thereto, in the manner prescribed oy the Statules;

10 manage and regulate the finances, accouats, investinents,
property, business and all other administrative afTairs of the
University and for thal purpose to appomt such '1gLan as it may
think fit,; -~ "

" 10 invest any money belonﬂmg [0 the Umvemty including any

unapphed income in such stocks, funds, shares or securities asil
shall, fromtime Lo time, thiok fit or in the purchase of immovable

. property in India with the like powers of varymg such invesiments
o o fromtimetotime; - - . .

to transfer or accept transfer of any movable dnd 1mmovable
property on behalf of the University; Do

to provide buildings, premises, furniture and apparatus and other
means needed, for carrying on the work of the Unuversity;

.o sefect o common seal for the University;

o delegale any of its powers to the Vice-Chancellor, the Registrar

.or such other employes or authority of the University or lo a

commiltee appoinled by i1, as it may deen fit;

.10 enter inlo, vary, carry out, or cancel conlracts on behalf of the
. University; : C

to make amend or rcpeal the Statu .65,

to. make dcc:smns regarding 1mm -enance of Cis scipline among
students;

to exercise all powers of the Univcrsil.y no :therwise provided
for by the Act, the Statutes, or the ordinances.

.14. The Academic Council shall consist of the following perscus, namely;-

Ex-officio membcrs—

@
(i)

(iii)
(iv)

™
(V1)

The Vice-Ch'i.ncellm ;

The Higher Education Cormmissioner, Haryana or in his absence
the Joint Director (Colleges), Haryana,

The Registrar;
The Deans of Facultics;

The Deans of the Students' Welfare, if any;

"The Dean, Academic Affairs;

The Dean of Colleges;

Academic Council
and jis consiilution.
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I1.

(viii)
(ix)
x)
(xi)
(xii)

(xiii}

{(xiv)

The Chuirpersons of the Depafimeals;
The Chief Warden of University Hostels;
The Proctor;

The Controller of Exanunations, il any;

Librarian of the University Library;

One out of the principals of colleges maintained by the Umvcrsuy, _
Dy ratation, provided that he is not a member of the Execulwe '

Caouncil;

Professor(s) Emeritus app-... ted by the UﬂversilylEmcrlmg__ .
Fellow appointed by the University Graats Commission (but

without having right to vote or seek election). .

Qther members——

RQ;

i)

“(iii)

(iv)

one professor appointed by the University from deh Department, -

Ly rotation, on the basis of seniorily;

e U hH YL[.)!I.J yey dor fen DI aach f’!"\l]l}’, by rOtil[,iOl'l, on the basis
of seniority;

one Urnversity lecturer [Tomy ea )y Jaculty, by rotation, on the
basix ol seniority;

one principal and taree teachurs to be elected from amougst
themseives by the principals and teachers respectively, hol-ling
their posls in substantive capaciiy ia the colleges included in
each of the constituencies mentioned below:—

(@ Govemment colleges, olher lhan the colleges of Education;

() Colleges of Edueation;

(©) Non-Government colleges, other Lhan Lhe cclieges ot
Education, in each of the four zones 1o be demarcated by the -

I\

(vi)

(vii)

Vice-Chancelior:

Provided that not more han one \eacher elected under
this clause shall bejong to any on= college;

five educationists of national or international eminence o be
nominaled by the Vice-Cha:  :ilo:, fromoutside the University,

provided that not more than one of thern shall be from the same

field;

three persons efecied by the Court from '\mongst its own -

memirs;

president, Chaudhary Devi Lal Universily Students? Union and
Wwo presidents io be elecled from amongst themseives by the
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presidents of the Studeats’ Unidns in the colleges for the periott
g - - ¢ g
from the date of eleciion titl 31" May ok the Academic Year:

Provided that Die members coming under this sub-clause
shall net participale i the meeling st he tirne the Academic

i ) Council considers the appointment of examiners.

O ' (1) The Registrar shadt be she Mumber-Secratary of Academic
-Council. . ) '

(23 Two-fiftls of the members will form a quorum.

(3) Save as otherwise expressly provided, the members of the
Acudemic Couacil, other than Ex-officio mer bers, shall hold
office for a term of (Wo years. .

(4) The method of election shall be by simple majority voling by
baliot and the elections shall be conducted in sccordance with
e rules framed by the Vice-Chanceldlor,

w15, (1) The Academic Council shall exercise Lhe joliowing powers,
T nemely:—

() toexcroise generad supervision over the acadeinic policies of
the University aad 1o give directions regarding metheds of
instruction, co-gperative teaching anwoag colleges and
institgiions, evaluation of research of improvemenls in

‘ acadenic standards;

By toconsidermatlers of general adademic intesert eitheron its
pwh initiatives ar on areference by the Chancelior, the Vice-
Cliuncellor, the Executive Council or a Fuculty and to take
appropriate action thercon; P

) torecommend to the Executive Council, the creation ancd
abolition of leaching posts; '

@ to prescribe syllabi and courses of study for various
exarnabions on e recommendaiions of the tuculties,

@ to frame sach regulations copsistent with the Statules and
Ordinances regarding the academic functions of the
University, discipline, residence, adoiissions, awards of
feilowships, studentships, scholarships, medals and prizes,
fee concessions, corporate life and allendance; and |

(D 1o exercise such other powers and perform such other dities
es may be conferred or assigned to Academic Council by the
Aact, the Statutes, or the Ordinances.

(2) All decisions of the Academic Councii concerning sytlabi, courses

% of fudics, and the conducting of examinations so far as 1hey are »oi provided [or

by the Statutes and Ordinances shall be final.

Powers of Acadenic
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‘ompositian of the i6. (1) The Finance Commitiee shall consist of the {ollowing persons,
fuaace Commitlee. namely ; — .

i) Ex-officio memberns—
() Lhe YVice-Chancetlor (Chairperson),

() the Secretary to Government, Haryzna, Finance Department, ora
nominee not below the rank of Director/ Joint Secretary;

{c) (he Seerctary 1o Governrnent, Haryana, Education Department or.
anominee not below the rank of the Director/ Joinl Secrelary;

(d) the Secretary to Government, Haryana, Technical Education
Department or a nowrinee not batow the rank of the Director! 4
Joint Secretary; ;

Quler nwembors—

)y oneoutside member huving experie in finance to be nominated
by the Chancellor on the recommenciation of the Vice-Chancellor

= TR P A AT

#) two Deans ol Facultics 1 be nominated by tie Vice-Chancellar,
(2) The Registrar witl be the Member-Secretivy of the Commiltee,

(3) Nomioated member of the Finance Comnittee shall hold office for
alerm of two years.

(4) Three members, oul of whom at least oie member shall be g
Governmen! nominee, shall (orm the guorum.

Funetions and - 17. (1) The Finance Committce shall examine the accounis and scrutinize

powess of the the proposals for expenditure and shal} submit the anial budget o the Executive

Finanee Commitice.  ~oyncii for spproval, No expenditure in the budget shail be incurred by the £
University without the prior approval of the Finuics Commitiee witch shall fix
limits for the otal recurring and non-recwring capenditure for the year based en
the resources and the incorme of the University. No eapenditure shall be incured
by the University in excess of 5e Jimits 50 fixed,

Coune

3
E.‘_ .
-
i_.

(2) It shall examine aid recommend to the Exceutive Council the
- creation of teaching and oliacr posts.
" e Vi
- senior

(37 The annurd aveounts ondg the otficial eatimate of the University
shall be laid before the Finance Committee for its consideration and commenls
thereon anad therealter subinitted to the Execuiive Counceil for approval.
all the

Freulties of 18. There shall be the following Facullies :- ne
seniori

Linyvessily.
. (1) Faculty of Arts and Languages.
(2} Fuaculty of Sacial Sciences. Deanst

(3)  Facuity of Lile Sciences, :
. who shs

P P
eI e L e s g
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@)

Faculty of Education.
(5) Faculty ol Physical }:ducauor
() Faculty of Indic Studies.
{7 Faculty of Engineering and Techoology.
8) Faculty of Law. ‘ |
(9 Fzcultyof Contmerce and Mmlagcmgm.

{10} Paculty ol Ayurvedic Medicine.

(11) Facuity of Medical and Dental Sciences. Such olhe:ri-‘acullici.s as
the Executive Council on the recommendation of ihe: Acadelnic
Council, may prescribe by Statules,

{1} Euaclt Foculty shall consist of—

(i} Dean of the Faculty. (Chairperson); | _
(i) Chairman of the Df;partmems included in that Facully;

(iiiy One Professar from each Trepartmenl on the basis of seniority
by rotation;
(ivl One Reader and one Lecturer appointed or recognized by the

University in the Depariments included in the Facuity by
rotation according Lo seriority

() Two Principals of Colieges/Institutes adouitied to the
privileges of the University on the basis of seniority by
rolation. .
s (2) Members pominated shiall hold office fortwo years :

Provided that the Executive Conncif, at the request of the Academic

o

- -

e * (3) The Registrar witl be the Sceretary of every FMully
~(4) Two-fifths of the members in each Facuhy shall form 1he quorurm.

20. (L) Tht.m shall be a Dean of each Facult} who shall e appolnted by

7 e Vice-Chancellor. The Dean shall be apgoinded int rotation 04 e besis of
© seniority amongst the Professors in various Departments comprisug the Faculty:

Provided that a Professor appointed as Deai, will get hus next kurn after

. all the Professors in the Faculty, have bccn appoinied as De w. in order of their

monty
“Provided turther that in cas:: thete is no Professor in the Facuity, the

- Dean shall be appointed fromt amongst the Readers in the concermed Departments.

who shall hold office [or a term of thrce yeurs.

(2) Suisable remuneration shall be atlached to the office of the Dean

Constitstian of
Facullies.

Dean of Faculties.
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(3) The Dean shall convens meetings of the Faculty and will preside &

over them.
() Th: Dean shall be responsible lor the co-ordination of Leaching
therein and the execution of the decistons of the Fhacully,

(5) He shall have the right to be precent and to take pact in discugsion

at any mueiing of conmmiltes of the Faculty.
' Powers of the 21. Subjeci o the contral of e Acwizmic Council, the powers of the .
Faculics. faculty shall be— :

T TR R S T ST

(@) 1o co-ordinate teaching and rescarch work of the University in the

Departments assigned 1o the Facully; b
(h) toreconunend to the Acadenue Council courses of studies and syllabi .
. for the different examinations afler necessary reports frorn the Boards i
) ' of Studies: #
Tl | . . i
. 4”5-}{ : (¢} 1o receive reports from the Departmient for the creation and abolilion ¢
ﬁ;‘;h of posts wd {o forward them to he Academic Council with such §
‘};'-'} recornmendations a3 it may consider reasonable; s
RS (d) to discuss and sugpest 1o the Acad=mic Council schemes for the
| advancement of standards ol ieaching and examinations; and 3
' . . .
T (¢} o deal with any matter that nwy be referred to it by Whe Academic
¢ o Couneil or the Vice-Chancellor or Lae Dean of the Faculty, o
. Chairpersons of © 22, (1) Bach teaching depertment shadl have a Churperson who shall b ©
Vepariments, appoinied by the Vice-Chaocellor for a period of three years by rotation
Provided thal~— i
P
@ i aDeparimert has two or more Professors, the Chairpersonship ¢
shail rotate by seaiority oniy maong the professors : L
Provided that 2 Professcr appointed as Chairman will get s ‘
. next ein alier all e Professo i 1the Dcpmmullh.w'ap[:oomlcd i
a3 Chairperson in order of Lhair seniorily ; t

() iraDepartmentas only one Vrofessor, the Chairpersonship shafl
rotite between e Professor and the senicr most Reader

(v)  if a Deparf:nent has no Srofesssr, the Chudrpersonship shall rotate
between the two senior-most Readers |

() the Vice-Chancelior, if he copsiders it necessary for any
administraiive reason, may deviate from the principle of seniority, *

in which case he will report the matier (o the Executive Council
al iy next meeting.

(3 In Mie case of a Depwiment whicre no teacher is eligible for
appointment as Chairperson or for such Deparureits where instruction is imparied

cm e

x m"‘—“ f".nﬂ"“.._m' AT
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only uplo the Under-Graduute level in the colleges, the Dean of lLr- concerned

v . Faculty shall be the Chairperson.”

* (3) In case o senior person is on Jong leave the -, 2 cligible person
will be appointed as Chairperson of the Department stnd he wilt coatinue as such
i}l the completion of his tenm, even if the senior person retwns frdss leuve during

. _;';_“. that period: However, the senior person will be eligible for apooiniment as
o Lha;rperson af ter the expiry of the term of the present incumbent.

' l4) In case the Chmrpcrbon of the Department by reason of illness,

'-"-1;_ sbsence or any other cause, is unable to perform the duties of his office, the duties
" of the office shall be pecformed by the next eligible person, unless, the Vice-
- Chancellor orders otherwise,

(3} In case a person refuses to accept the offer of -appoiniment as

- - Chairperson or resigns on his own, he will not be eligible for appointment as
* Chairperson of the Department 1ill his tum comes again after the complelion of the
- rotann circle among the eligible teachers,

() If the Vice-Chancellor deems itneccssmy he mzy appoint the next

. eligible person ay Chairperson irrespective of the fact that the term of the preseiit

Chairperson has not yet expired, in which case he will r(.port !hc matter to the

Executive Council at its next meeling.

23. (1) All appoinlments to le.lchmg posts shail be made by the Executive
Counct) oit the recommendations of she Selection Commitiee.

. {2) Appointments Lo Class-A posts (nen-teachingftechnical) shati be

-+ made by Uu, Executive Council, on the rccommcnd.xtmn 01 the Establishment/
S Selecuon Commities.

3® Appo:nlmcnts to posts other lhzm Class-A st 4] be made, by
the Vice-Chanceilor after compiying with L due procedure
laid down in the rules or orders.

{iiy Appointments on daily wages in respect of class C and D
employees shall be made by the Registrar afler complying
with the due procedure taid down in the rules or orders.

(4) Notwithstanding anything containéd in claﬁses{ﬁ), (ﬁ) and (3)

© above, the Vice-Chancellor may, where he considers necessary, make an adhoc or

temporary appointmeni for a period not exceeding six months, if it is not possible

:.. “ordesirable (o make regular appoiniment. Where the appointing authority is the

Executive Council, the decision taken by the Vice-Chancellor shall be reported to
the Executive Council in its next meeting.

24. (1) A Selection Commiltee for any appointment of Prcfessor/Reader/
Lecturer specified beiow shall consist of —
(i} The Vice-Chanceitor;
(if) ~The Dean of the Faculty,

Appointinenls.

Secleclion
Commiltecs.
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(iii} The Chabperscn of the Deprriment concemed, if he is a Professor, ;

(iv} The senior-most Professor in the Department excepl whes
otherwise decided by the Vice-Chanecllor;

e ’4!\(\\'! -.Q-:q.z-: ot

(v) Three persans not connected with the University, uormnaledb)
the Vice-Chancellor frum o panel of names drawn up by u‘._
Academic Council on the basis of their special knowledge of, o §
interest in the subject with which the Professor will be concered | :

Provided that the Vice-Chancelior may add more nam v
{o the panel in special circumstances and report lhese fo l.h.
Academic Councd at jts nexl meeting. o

{2} The panel of names w..wn Jp by the Academic Councﬂ and the I a3
additions, if any, made thereto by the Vice-Chuncellor, as prowded in the Statutes, §
shidl be subject to approval of the Chancellor : . sl ;, ’

Provided that in case one of Lhe experts fails to tum up at Selecncu
Coinmiltec, after accepling the invilalions o attend the same, the proceedmgso.’
the mecling shall not be invalidated:

.l \"‘*’.‘:“

Provided further thal the procet,dm;bs of the meeling of a Sc!ecuoc
Commillee shall not be invalidated in case of any of the Ex-Officio members ofﬂ" ]
Selection Comumittes fais te attend the mecting.

ot

(3) The Vice-Chancellor shal, preside at the meetings of 1 Sciecum
Coinmitlee and the Registrar shall act ag i+ Secretary. The meeting of a Selectioz;!
Commiliee shall be convened by, or uncer he directions of the Vice-Chancellorf

(49)  The Sereclion Comeitee shall consider and submit to Ui
Cxecuitve Council the reconmendations a3 to the appointment referred it Iflh:i_
Execuiive Council is unable to accept the recommendations made by thef
Commiltee, it shall record its rensons and submit the case 1o the Chancellor fu‘

finad orders. ;

o

et T A T e

25. The constitution of the Establi Jnncni Cunum Ltce shall be dclerrmn
by the Ordinances.

26. (1) The Academic Pluanning Board shall copsist of —
@ Vice-Chaneellor; '

(1)  Not more than seven persons of high slandma in educauo. .
who shall be appointed by the Chancellor oo lh-,_.
recommondations of the Viee-Chancellor for a lerm of i
years, CoL
{¢) the Registrar shall be he Secrelary 10 the Board. :
(2} The reconunendations of the Board shall be implemented afis
they are appiroved by appropriate authorities of the Universily.
(3) It shall advise on the planning and development of the Universi;-
pariicularly in respectof the standards of education and research in the University.
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27. Ccnvocation of the University for conferring of degress and for other
prposes shall be held ia such menner as may te laid down by the Executive
Council from Uine o tirge, by means of an Crdinance:

Provided that every praposal to confer an honorary degree shall be
subject 10 the confirmation of the Chancellor.

2B. There shall be University T'eaching Depanemcnts duly created by the
* Academic Council dn the recommendation of the Vice-Chancellor in Lhe various
_Faculties of the University.

0 29, The Departineats of Studics shall be assxgned to various Faculties by

-+

" the Academic Cotncil on the recommendation of the Vice-Chancellor,

- (1) Bvery Departruent inciuded in 1 Facuity, shall have two Boards of

Stuchf:s one for Under-GracluaLe Studies and the otlter for Post-Graduate Stucdies
. and Research. '
(2) The Board of Under-Graduate Studies shall consist of- |
(i) -The Chairperson of the Department; ‘

. {ii) Oune Professor appointed or recognized by Cie: University in
the Depariment, to be nominated by the Vicz«Thancellor, by
roation, uceording to seniority;

One Reader and one Lecturer anpointec or cccognized by e
University in the Departineat, to be nomiaated by the
Vice-Chancellor, by rotation, according 1o seniority:

Provided that no such teacher shall l.e nominated for

" Lwe consecutive terms:

- " Provided further that a teacher who has been nominated
as a member of the Faeulty shall not be nominated under this
sub-clause; \
six teachers (inciuding principals) of Under-Graduate Courses
from the colleges in the subjcct concerncd, Lo be nominated
by the Vice-Chancellor, by rotation, according 10 sepiority,
to be determined by the iength of Under-Craduate teaching

. experience ensuring that there is not mo-e than ome such
- member from any one college;
twa outside experts to be nominated by the V]CE: Lhanccl]or
o the recommendaiion of the Chairperson of the Department:

" Povided that the Executive Council at the request of
the Academic Couneil may increase the mumber ol members
of a Board of [mder—Gmuualu Stadies, undar sub-clause (v)
above.

3) The Bm.rd or Post Gradu‘tlc Studies and Research shaii consist

(iii)

iv)

(v}

of—
() the Chairperson of tiie Department;

" Cloavocation.

Ceparunends,

Assignoenl of
Departmeat of
swudies ta Facultes.,

Borrd of Studirs.
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(ii) alf the Professors appainied orrecognized by the £Iniversity in E

the Deparunent; P wath

(it two Readers and two Leciures appotaied or recognized by the ©
University in the Departer 0 Le nominated by the Vice
Chaniceilor by vatatici according 1o sanfority;

P

{iv) two leachers incloding the Heounds of the Post-Graduate
Departments in colleges admilted to the privileges of the
University i the subject concerned with at least 10 years teaching
exnerience, oul of which 3 years shall be as a Post-Graduale,
Degree teacher, fo be nominated by the Vice-Chancellor, by
olation according to seniority (0 be determined by the lengihoi
Post-Graduate Teaching experivnce:

AT IN
1

e A To St e et UL

Frovided {hai if the number of colleges having Post-

Graduale Department is-more than iy, then one more Weacher of :F _
the subieel concerted will be nonit Aed bul not more Lhan one P
such member shall be from the same college; I
(v} two oliside experss 1o b noninated 1y the Vice-Chancellor, on ?
e recomimeindation of the Chaician of the Department: i
Provided that tie Executive Council ut the request of ' '
the Avadeinie Cownell, may increase e rumber of membersofa !
Board of Posi-Craduale Studies under sub-cluuse (v) above. b
;.
(% iy Tt Bowd of Under-Graduate Stadies shall recommend 1o the |
Acudernie Councii. trough e Faculty concemed, courses and 1
syflabt of studies and text books for the varous subjects for | ° ndonp
Llnder- Graduate courses and the Bowd of Pust-Graduate Studies b
\ shall mulie such recommend:itions ie respect of the courscs for f 1o be a
o . Post-Graduake classes and Research Degrees. ] 0o
1 1nttiaky
’ i) The Boards of Studies shall also make reeommendations 1o the } Comiri;
Academic Council, regarding 1. . ppointmients of paper-seliers .
and examitters for the UnderOimdan s or the Post-Graduate } wlhio is
courses, o8 the case may be, i membe

(i) The Boasd of Studics shall dead wilh any other matter that nay |, shali e
be referred o iheia by the Facuity, The Chairperson of the author!
Deopartavent shalt be the Chuirperson of the Board, Members, may be

s

othier than ex-oificio members, shali hold office for lwo years: | !
. . 2 who res
Provided tal o person whes: book or any other

oo o me
pericd o
ull s
AL )
sheyand

rubhicaiion is (o be e subjzel of cansiderition before the Board,
shall not be attsched to the Board -

frovided thei a person who, 1 o.1¢ way or the other, s
involved in publication oof cheap no e, guides or help books
shall not be efigiole 1o b2 w neber of & Board of Studies.

nol be o

e r e pe e e oan
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~  period of his leave is less than six months, his membesship wil!

not be eligivle for nominmtion or re-eiection for that particular vacancy. He will,
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31. A degree, dipioma, ceriilicale und other academic distinct;ons may be
withdrawn by the University-

oY

if tiw candidature of the person concemed has been cancelled or
result quashed in accordance with the manaer laid down by the
Qrdinnnee: or

if the candidate has misbehaved at a convocation of the
University; provided hat the question whether a person has
misbehaved in terms of this Statute shall be finally decided by
the Vice-Chancellor; or

o)

when sufficient evidence is laid before the Acadzmic Council
showing that any person on whom ¢ degree or digloma elc. was
conferred by the University has bezn couv'.cte:i af what is in
their opinion a sericus offence.

L ©

The Academic Council may recommend 10 the Execwtive

_ Council lhat such a degree or diploma be cancelled.
-+ 32. Approval, recognition to & teacher may be withdrawn by the University-

{a) ifthe weacher Tuiis w perforn dutics in accordance wilh the maner
laict down by the Grdinuaces;
if sufficient evidence is laid before the Executive Couneil that the
teacher has committed an act which in their opinion is a scriovs
ofience, the Exeetitive Council may witlidraw approval, recognition
of the 1eacher.

33. The University shall provide for the benefils of its officsers, teachers

®

.. and other employees, gratuity, ex-gratia grant ete. on the pattern of the Government.

34, Thenumber and value of fellowships, scholarships, medals and prizes
to be awarded shall be determined by the Executive Counei! eithar on ils own
inftiative or on the recommendations of the Academic Council or Finance
Committee,

35. (1) Mowwithstanding anything contained in lhese Statules, a person,
who is a member of any authority or body ol the University in his capacity 4s a
member of a particular authority or bedy or as a holder of particular appointment,
shall hold office so long only as he continues to be a member of that particular
authority or body or the holder of that particular appointmenl, as the case
may be

Provided ihat a teacher-member of any autherity or body of the University
who resigns his service or praceeds on leave for six rnonths or mae shall cease [0
be o member of Whe respective body and o substiluie shall be cppointed. H the
iz hizld in abeyance
till his return or the expiry of the period of six moaths, whichever is later. No
substitute member will be anpointed or elecied, where the membership is held in
abeyance.

{2) If a weacher is on leave for 2 period of six months or miore, he shail

Widhdrawal of
degrec/diploma slc.

Widbdmwal of
approvel,
recognilion of
ieechers.

Gralyity, cx-gralia
prant, cie.

Fellowships,
Sehiolasships,
Medals and Prizes.

Luniaton of wrm
of wewbership,
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however, be gligible for nomination or election ia a vacancy which may anse mw
his return {rom feave, :

Terminztion of 6. Notwithsemding anything contained 1o Wiess Statules or the Ord.'ml‘cra' ’

e nliershinn oo, of the University, no person, who has been convicted of any oflence uwoivmu
maoiil tmbaacte or b heep disoiisoed ior miscondust from i Government or Semi: | §
Government institetion or from a University or an educationd iastiiution of un\ :,
kind, shall be eligible 1o beeome, or to coulinve 15 a member of any authority of £
this University or of any commiltes appointed b :1vic University. A person undg
suspension shail not be allowed 10 sit in any p eeting of the above aulhonu(.sor e
committess during the period of his suspeasion. <

Disqualification of 37. Il aperson is debarred by the Academic Couneil from any work of the . ;

melsbersbip, University on account of any kind of mmalpractice on his part in connection witha't ,‘
University cxarmninziion, such a parson will be disqualified to become, or to continus |’ O
as a member of any body or authority of the University so long as the barlasts. o

;g'::«f‘m

Detegation of : 38. (1) The officers, igachers and olher employees of the University mzy
adiinistrative and exercise, subjecl to the contral of the Vice-Chancelior and the superior officers
{;rmn‘fg;ﬂcp;wm o concemed, such administrative and/ or financial paw:.ﬁ as the Excoutive Caunel).

e O felr
wachersiemployecs DAY delegaie through Ordinances or Rules and Regulations or by resoluiions
of the Uiniversity. adopled by ii.

AT T

(2) The Vice-Chancellor or the Regisirar, with the approval of the .
Vice-Ciwsieslior, may delegate toan officer toachur or any other employee of the
University such powers #s he considers necessiey Waich have been vested in lhem
by the Stalutes, Ordingnces and Regutations,

R.S. MADAN,
Secietery to Govemment, Haryana,
Legislative Department.
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HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 26th April, 2012

No. Leg. 15/2012.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 16th April, 2012,
and is hereby published for general infomation:—

HARYANA ACT NO. 13 OF 2012

CHAUDHARY DEVI LAL UNIVERSITY SIRSA (AMENDMENT)
ACT, 2012

AN
Act
Surther to amend Chaudhary Devi Lal University Sirsa Act, 2003.

Be it enacted by the Legislature of the State of Haryana in the Slxty-thxrd
Year of the Republic of India as follows :—

1. This Act may be called Chaudhary Devi Lal University Sirsa
(Amendment) Act, 2012,

2. For clause (i) of section 2 of Chaudhary Devi Lal University Sirsa Act,
2003 (hereinafter called the principal Act), the following clause shall be substituted,
namely :—

‘i) “University teachers” means Professor, Associate Professor,
Assistant Professor and such other person as may be appointed for
imparting instruction or conducting research in the University or in any
college or institution maintained by the University and is designated as
teacher by the Ordinances.’.

3. For clause (f) of section 6 of the prmc1pal Act, the following clause shall
be substituted, namely :~

“(f)to institute principalship, professorship, associate
professorship, assistant professorship and to create other posts of any
description required by the University and to appoint persons to such
posts;”.

MANIT SINGH,
Secretary to Government Haryana,
Law and Legislative Department.
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- HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 10th October, 2012

No. Leg.30/2012.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 14th September,
2012, and is hereby published for general information:—

HARYANA ACT NO. 25 OF 2012

CHAUDHARY DEVI LAL UNIVERSITY SIRSA
(SECOND AMENDMENT) ACT, 2012.

AN
Act
further to amend Chaudhary Devi Lal University Sirsa Act, 2003.

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows:—

1.  This Act may be called Chaudhary Devi Lal University Sirsa (Second
Amendment) Act, 2012. .

2.  After sub-section (2) of section 4 of Chaudhary Devi Lal University
Sirsa Act, 2003, the following sub-section shall be added, namely:—

“(3) The University shall not, itself or through franchise or
agency,operate or open any off campus centre and study centre:

Provided furhter that if the University has well maintained
post graduate regional centres with all the requisite
infrastructure, the same shall continue to be administered by
the University.”

Explanation.—For the purposes of this sub-section,—

(i) “off campus centre” means a centre of the University, by
whatever name called, established by it outside the main
campus, operated and maintained as its constituent unit,
having the University’s complement of facilities, faculty
and staff; and

-
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(ii)) ‘“study centre” means a centre, by whatever name called,
established and maintained or recognized by the
University for the purpose of advising, counselling or for
rendering any other assistance required by the students in
the context of distance education.”.

MANIIT SINGH,
Secretary to Government Haryana,
Law and Legislative Department.



	2003HR9FirstPage.pdf
	2003HR9.pdf

